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ORISSA ACT 18,0F 1937
YTHE ORISSA ADVOCATES’ WELFARE FUND ACT,1987]

[ Received the assent of the Presidént on the 20th October 1987, first published
- in an extraordinary issue of the Orissa Gazette, dq;éd the 3rd November 1987 |

AN ACT TO PROVIDE FOR THE CONSTITUTION' OF A WELFARE
FUND FOR PAYMENT OF RETIREMENT BENEFITS TO
ADVOCATES 'IN THE STATE' OF ORISSA AND FOR
MATTERS CONNECTED THEREWITH OR INCIDENTAL
THERETO
WHEREAS it is expedient to provide for the Constitution of a Welfare Fund for
the payment of retirement and other benefits to Advocates in the State of Orissa and
for matters connected ‘therewith or: incidental thereto.

Be it enacted by the Leagislature of the State of Orissa in the Thirty-eighth Year
of the Republic of India, as follows:— ' A Y

ot ttl, 1. (1) This Act may be called the Orissa Advocates’ Welfare Fund Act, 1987.
ot and '
mmence- (2) Tt extends to the whole of the State of Orissa.

2(3) It shall come into force on such date as the State ;Government may,
by notification, appoint in that behalf. ‘

fnitions, 2. In this Act, unless the context otherwise requires,—

(a) ‘Advocate’ means a person Wwhose name continue in the State rtoll
of Advocates prepared and maintained by ~ the ‘Bar Council of Orissa »s5 ¢ 1961
under section 17 of the Advocates’ Act, 1961 and who is also a member ;
of a Bar Association, or a Society of Advocates registered under the 2! of 1860.
Societies Registration Act, 1860;

(b) ‘Bar Association’ means an association of Advocates either recognised by 3 of 1860,
the Bar Council under Section 14 or registered under the Societies Regis-
tration Act, 1860;

(¢) ‘Bar Council’ means the Bar Council of Orissa constituted under Section 3 25 of 1961,
of the Advocates’ Act, 1961; -

(d) ‘Cessation of practice’ mean: removal of the name of an advocate from
the State roll maintained by the Bar Council on account of his death
or retirement, or on account of his voluntary cessation onthe ground
of permanent physical or mental disability;

(é) ‘Fund’ means the Advocates’ Welfare Fund constituted under Section 3 ;

pn

(f) ‘Member of the Fund’ means an adovocate admitted to the benefit of
the Fund and continuing to be 'a member ~thereof under the provisions
of this Act;

(g) ‘Prescribe’ means prescribed by rules made under this Act ;

(h) ‘retirement’ means stoppage of practice as an Adovocateé communicated
to and recognised by the Trust Committee;

(i) ‘Stamp’ means thé Advocatess Welfare Fund stamp printed and distributed
under section 22;

1987 (No. 325) : .

2. Came into force, w. e. f. 1-1-1988, vide Orissa Gazette, Extraordinary No. 1841, dated the 3lst
December 1987,

1. For Statement of object and reasons sce Orissa Gazette, Extraordinary, dated the 3rd March
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[Orissa Act 18 of 1987]
T4Secs."3-4) '/
(j) ‘Society’ means- an- association of Advocates registered under the So¢

Registration Act, 1860 other than Bar Association and includes, the |
Orissa Lawyers’ Association; :

(k) State’ means the~ State of - Ofrissa;

(7) ‘Suspension-of - practice’” means voluntary ~suspension “of practice
advocate or suspension by the: Bar ‘Council for - misconduct; \

(m) ‘Committee’ means the Trust Committee established under Section 4}
: ATHYES
(n) ‘Vaklat’ means Vakalatnama and includes: memorandum - of *appean
or any other document by which an advocateis empowered - to
or plead before any court, tribunal or other authority.

Advocates’ 3. (1) With effect from the date of establishment of the =~ Committ AHA
Welfare sub-seciion (1) of Section 4 there shall be constituted a Fund called the Advocate
Fund. Welfare Fund.

(2) There shall be credited to this Fund — R

(@) all amounts that may be paid by the Bar Council of Orissa unde
Section 12; y

- o

(b) any voluntary donations or contribution made to the Fund by the B
Council of India, any Bar Association, any other -Association, of
Institution, any advocate, or any other person;

(¢) any sum borrowed under Section 10 ;

(d) any interest or dividend or othér return on anyinvestment made out
of any part of the Fund;

(e) all sums collected by way of sale of stamps under Section 22; and

(f) all sums collected under Section 16 by way of application fees and
annl}al subscription and interest thereof. 1

(3) The sums specified in sub-section (2) shall ‘be paid to or collected .»
the Committee and the accounts of the fund shall be maintained and
operated in such manner, as may be prescribed, i

Establish- 4 - s :
ment of 4. (1) There shall be a Trust Committee consisting of the following members;—

Trust

B, (?) Advocate-General of Orissé, EXx officio Member and Chairman ;

. (ii) Secretary, Law Department, EX officio Member ;
(#ii) Chairman, State Bar Council, Ex officio Member ;
i : »

(v) 2 [Three] eminent Advocates to be nominated by the State Government
Members;

" P,

(viy 3[ Vice-Chairman, Bar Council] Ex officio Member and Treasurer.

1. Omitted by the Orissa Advocates, Welfare Fund (Amendment) Act, 1991 (Orissa Act 10
of 1991) s. 2 (i).

2. Substituted by ibid. s. 2. (ii)

3. Substituted by the Orissa Advocates’ Welfare Fund (Amendment) Act, 1989 ( Orissa.. :
Act 10 of 1989) s. 2. o

Is |
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(Secs. 5—8)

(2) The Secretary, Bar Council shall bé the EX offficio Secretary of the ¢ ey
_ Gommittee. ; : $SELiL

(3) The Committee shall be a body corporate with a common seal and
perpetual succession with its Head Office at Cuttack having power to
acquire and hold property and shall, by the said name, sue or be sued.

? " (4) The nominated members shall hold office for a period of four years.

qualifi- 5. (1) A person shall be disqualified for being nominated or appointed as and

ol - for being a member of the Committee, if he—
e : (@) becomes unsound mind,or
‘.Hl"'

(b) is aajudged insolvent, or

(¢) is absent without leave of the Cominittee for more than three
consecutive feetings of the Committee, or

(d) is a defaulter to the Fund (in case he is a member of the Fund)
or has committed breach of “trust, or

(e) is convicted by a criminal court for an offience involving moral turpitue
unless such conviction has hce;ﬁ set aside, or

(f) in case of an advocate removed from the roll of the State Bar Council
for whatsoever reason. SF25 o8

(2) On a member being disqualified as per sub-section (2 a vacancy atises from
the date om” which the Committee declare him to be so disqualified.

cancy due 6. (1) Any member nominated under clause (v) of sub-section (1) of Section 4
[sigos-  may resign from his office by giving notice in writing to the Chairman of the
3 Comxglgee,and on acceptance -of his resignation he shall be deemed to have vacated
his - Office. - (2SO i e D 1

(2) Any casual vacancy in the office of a member may be filled up, as soon as
may be, by the Government and a member so nominated to fill such vacancy shall
hl(;ld ogioeﬁltior the unexpired portiom of the term of office of the member Whosé
place he fills. .

)

(3) Whenever a casual or temporary vacancy occurs in the office of the Chair-
man of the Committee whoever is 1n charge of the dffice of the Advocate-General
for the time being shall function as the Ghairman of the Committee. s =4

d 7. No Act dohé-or' proceeding taken under this Act or the rules made there-
ommittee  under by the Gommittee shall be invalidated merely by reason of—

mntcg. (@) any vacancy or defect in the constitution of the Committee ;or
Y - (V8 .

(b any defect or irregularity in the nomination of any person as a member:
thereof ; or

(c) any defect or irregularity in such act or proceeding not affecting the
- merits of the case. : o < &8

jesting and 8. The Fund shall vest in, and be held and applied by the Committee - subject
plication  to. the provisions, and for the purposeés of this Act. - g e

S SE e 1




286
THE ORISSA ADVdCATS’ WELFARE FUND ACT, 1987 .
{ Orissa Act 18 of 1987 ]
( Secs. 9—11)
Funetions 9. (1) The Committee shall administer the Fund.

of the T
Committes. (2) In the administration of the Fund, the Committee shall, subject to the
provisions of this Act and the rules made thereunder—

(a) hold - the amounts and assets belonging to the Fund in trust ;

(b) receive application for admission or readmission to the Fund, and
dispose of such applications within ninety days from the date of reccipt
thereof ;

(¢) receive application from the members .of the Fund their nominees or legal
representatives, as the case may be, for payments out of the Fund, cop
duct such enquiry as it deems necessary for the disposal of such appli-
cations and dispose of the applications within three months from the date
of receipt thereof ;

(d) record in the minutes book of the Committee decision on the applications }
(e) pay to the applicants amount at the rates specified in the schedule ;

(f) send_such periodicals and annual reports to the State Governmentand '
the Bar Council in the prescribed manner; !

(83 communicate tothe applicants by registered post with - acknowledgement
due, the decisions _of the Committee in 1espect of applications for ads
mission or readmission to the Fund or claims to the benefit of the Fund ;

(h) do such other acts as are, or may be, required to be done under this
Act and the rules made thereunder.

Funds, 10. (1) The Committee may, with the prior approval of the State Government :

fn"g"m borrow from time to time, any sum required for carrying out the purposes of this Act,

ment. (2) The Committee shall deposit all moneys and receipts forming part of the
Fund in any scheduled bank or invest the same in loans in any corporation owned
or controlled by the Central Government or the State Government or in loans floated
by the Central Government or the Staie Government.

(3) All amounts due  and payable under this Act and all expenditure relatin
to the management and administration of the Fund shall be paid out of the Fund,

(4) The accounts of the Committee shall be audited annually by a Chartered
Accountant appointed by the State Government.

(5) The accounts of the Committee, as certified by the auditor, together with:
the audit report thereon, shall be forwarded to the State Government by the Commi-
ttee, and the State Government may issue such directions as it deems fit to the
Committee in - respect _thereof.

(6) The Committee shall comply with the directions issued by the State Govern-
ment under sub-section (5)..
Explanation—For all purposes of this act the State Government in the Law
Department shall be the Administrative Department.

Powers and 11. The Secretary of the Committee shall—
Duties of

Sccretary. : (d) be the chief executive authority of the Committee and is responsible fo
carrying out its decisions;

Yoeid ) represent the Commxttgg “in all suits and proceedings for and against
the Committeo; S ’ :
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( Secs..12—14)

_ (¢) authenticate by his signature alldecisions and instructions of the Committee;
(d) operate the Bank accounts of the Committee jointly with the Treasurer;

(e) convene meeting of the Committee and prepare its minutes ;

(f) attend the meetings of ‘the Committee with all the necessary reCOrds and
information ¢

(g) maintain such forms, registers and other records as may be -prescribed

(h) prepare an annual _statement of business transacted by the Committee
during each financial year ; and

(i) do such other acts as may be directed by the Committee.

12. The Bar Council may contribute to the fund ahnually an amount equal
t to twenty percentum of the enrolment fee realised by it every year.

_ Court may, before a date to be notified by the Bar Council in this behalf, apply
ali%n  to the Bar Council in such form as may be prescribed for recognition and regis-
: tration.

jon.

(2) The Provisions of clause (a) of 'sub-se;:ilon (1) shall apply mutatis mutandis
to Societies of Advocates registered under the Societies Registration Act, 1860.

(3) Every application for recognition and regxstratlon shall be accompanied
by the rules or bye-laws of the Association, names and addresses of the office
bearers of the Association with an up-to-date list of the members of the Association
showing the name, address, age, date of enrolment and the ordinary place of
practice of each member.

the Bar Association and issue a certificate of registration in such form as may be
prescrioed.

(5) The decision of the Bar Council regardmg the recognition and registration
of the Bar Association shall be final.

of 14. (1) Every Bar Association shall, on or before the 15th April every year, furnish to
Asocit- the Bar Council a list of its members as on the 31st March of that year.

(2) Every Bar Association shall intimate to the Bar Council:—

(a) any change of the office bearers of the Association within fifteen days from
such change;

(b) any change inthe membership including admission and readmission within
thirty days of such change;

members within thlrty days from the date of occurrence thereof; and

to time.

(3) The provisions of subesection (2) shall apply mutatls mutandts to the Socleues
registered under the Societies Registration Act, 1¥60. ; ;

from time to time and do all correspondence relating to the Committee ;

opition 13. (1) All Associations of Advocates known by any name functioning in any. -

(4) The Bar Council may, after such enquiry, as it deems necessary, recognise

(¢) the death, retirement or voluntary suspension of practice of any of its .

(d) such other matters as may be requued by the Bar Council from time -

21 of 1860

21 of 1860
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(Sec 15)

15 (1) Every AdVOcate practising in any Court, in the State and being a
of a Bar Assgtiation, or a Society recognised by the Bai Council may apply
the Committee for admission as a member of the Fund in such form as may
prescribed. <

(2). On receipt of an application under sub-section (1), the Committee shall mak
such enquiry as it deems fit and either admit the applicant to the Fund or forreaso
to be recorded in writing reject the application:

Provided that no order rejecting an application shall be passed uiless
applicant has been given an opportunity of being heard:

(3) Every applicant shall pay an application fee of [two hundred] rupees being
payable alongwith the application to the account of the Committee:

Provided that Advocates having less than five years standing practice of the
Bar will pay only rupees Z[one hundred]. .

“ (4 In the event of rejection of the application ~ the fee paid alongW1th "
application shall be refunded to the applicant.

(5) Every member shall pay anannual subscription to the fund on or beforo e
30th June of every year at the following rates, namely;—

(a) where the standing of the advocate -at the Bar is five -years, S3[fifty ru'
(b) where the standing of the Advocate at the Bar is more than five yean
but less than fifteen years, 3[one hundrd rupees}. ]

(c) where the standing of the Advocate at the Bar is fifteen years or mot (
}[two hundred rupees]. ‘

(6) A member may pay the subscription under sub-sectlon (5) in two equal in _‘
ments at  his option.

(7) Any member who fails to remit the annual subscrlptnon for-any year b fore
the F3()t1(11 June of the year shall be liable to be removed from the membershrp‘
the un

(8) A person removed from the membership of the Fund under sub-section ()
shall be re-admitted to the fund on payment of the arrears, with interestat twelve pet
cent per annum, within six months from the date of removal subject to paymes
of twenty-five percentum of the annual subscription as renewal. fee. ’
()

(9) Every member shall, atthe tlme of admission to the membership of the Fu J
make a nomination conferring on one or more persons the right to receive the
amount which may be due to him from the Fund, in the event of his death bef
the amount had been paid to him. s 23 3 Ef

(10) If a member nominates more than one personunder sub-sect10n(9)he sha
specify in the nomination the amount or share - payble- to each -of the nominée if
such manner as to cover the whole of the amount that may be due to him.

(11) A member may at any time cancel a nommatlon by sending a notice i
writing to the Committee, provided that he shall along with such notice send @
fresh: nomination. No cancellation shall be effective unless, fresh nominations &
made by the member cancelling earlier nomination.

(12) A member who recived any othet pensionary beneﬁts or has suspends
his practice voluntarilly or otherwise before attaining his  60th year not being
permanently disabled, shall not be permitted to the benefit under the Act, howe
at the discretion of the Committee he may be paid the total annual membership
subscription paid by him. o e - )

1. Substituted by Orissa Act 7 of 2001, s. 2 (i)
2. Substituted by ibid Ao )  ezoives i \
3. Substituted by ibid s. 2 (ii) § - P e
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(13) Subject to the provisions made above the annual subscription is non-
refundable. - <R Tang 1 b4 : : < )

(14) A member of the Fund shall have the obligation of appearing and conducting
such cases which may be entrusted to him by the State Legal Aid and advise
Committee and similar Committees functioning in different districts and subdivi-
sions of the Staté unless there ate reasonable” excuses for his’nbd—‘dpg’mtand;.
16.(1) A member ofthe Fund shall, on cessation of practice, be entitled to receive
fd on  from and out of the Fund'an amount at ~the rates specified in the Schedule = subjéct
ice to other’ provisions of ‘this Act. -~ ~ vl e )

(2) In the event of the death of a member, the amount shall be paid to

his nominees or, where there is no nominees, to his legal heirs.’

(3) A member of the Fund may opt retirement benefits at any time
after five years of his admission as a member of the Fund, but he shall be
eligible for readmission to the Fund asa new member subject to such conditions,
as may be prescribed : T

Provided that a member suffering from permanent disability shall be allowed
to retire within five years of his admission to the Fund.

(4) For calculating the period of completed years of practice for the purpose
of payment under this Ac¢t every four years'of practice at the Bar, if any, before
the admission of a member to the Fund, shall be computed as one year of practice
after such admission. " : b : 4

(5) An application for payment from the Fund shall be preférred to the
Committee in such form as may be prescribed.

(6) An application received under sub-section (5) shall be disposed of by the

Committee ~ after ‘such enquiry as it may deem ' necessary.

Biction 17. (1) The interest of any member in the Fund or the right of a member
pilienation, O his nominee or legal heirs to receive any amount from the Fund, shall not
iiwhment, be assigned alienated, or charged and shall not be liable to attachment under any

':ftig:efe' decree or order of any Court, Tribunial ‘or other authority.

(2) No creditor shall be entitled to proceed against the Fund or the interest
therein of any member or his nominee or legal heirs. ;

Explanation—Fot the purposeés of this section, creditor includes the State or an
official assignee or receiver appointed under the Insolvency Act, 1955 or any other
law for the time being in force. ' 1 y :

Rsion 18. (1) A member of the fund may suspend his membership for any reason what
- soever and on- his suspension, he shall cease to be a member of the fund and
fision. beeome disentitled to the benefits under this Act. - ’

(2) On his resumption of practice, he may apply for readmission on making
the following payments to entitle 'him " to the benefits under this Ac;:—- -
(@) 50% of the admission fee; and

(b) an amount equal to the total annual subscriptions that he would have
paid, had he not discontinued his membership.

2 of 1956
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(Secs. 19—23)

Meel{lngn of 19. (1) The Committee shall meet atleast once in three calendar months of
Gom'mmee more often, if found necessary, to transact business under this Act or the rules madé:
* thereunder. —

(2) Five members of the Committee shall form the quorum for any meeting
of the Committee, ‘ "

(3) The Chairman or in his absence, a member elected by the ..‘.f»
present shall preside over a meeting of the Committee. o

: (4) Any matter coming up before a meeting of the Committee shall be
decided by a majority of the members present and voting at the meeting andy
in the case of an equality of votes, the Chairman or the member presiding ovet
the meeting shall have a casting vote. 3

Travelling 20. The non-official members of the Committee shall be eligible to get such

:lrllgm to travelling allowance and daily al_lowance as are admissible to the members of the
Member of State Bar Gouncil.
Commistee, -

Appeal 21. (1) An appeal against any decision of the Committee shall lie to the State"

against Government. : 1

decision of 4

Committee, (2) The appeal shall be in the prescribed form and shall be accompanied”
by — :

(a) a copy of the order appealed against; and

(b) a receipt evidencing payment of one hundred rupees to the credit of th‘
fund in any of the branches of thé State Bank of India in Orissa,

(3) The appeal shall be filed within thirty days from the date of rece'
of the order appealed against.

(4) The decision of the State Government on appeal shall be final.

s - LN
Printing 22. (1) The State Government shall cause to be printed and distributed the:
distriaion  Stamp of the value of J[five rupees and, for the purpose of utilisation of the stamps;
of stamps  printed prior to the commencement of section 3 Of the Orissa Advocates’ Welfate,
by the State Fund (Amendment) Act, 2002 and in stock, if any, one rupee, and their value
Government respectively inscribed thereon.] ,

(2) The stamps shall be of the size 17x2”.

(3) The custody of the stamps shall be with the State ~Government

will maintain separate account and head for this. \

2[(4) The State Government shall control the distribution and sale of stamp
through the Bar Council in the prescribed manner.
(5) 1he State Government, at the end of every financial year, shall—

(i) transfer the sale proceeds of the stamps to the Fund after dedu "'
the cost of printing thereof and other incidental charges, if any, and

n

(i) furnish the Committee a statement containing the number of stamps
printed,” sold and amount transferred to the Fund]. ‘-

&akl?é:tr 23. (1) 3[On and after suchdate as the ¢ Goveirnment may, by notification,
stamp. specify, every Advocate] shall affix one stamp #[oz¢in of-stampg.of the vajue of two

rupees printed prior to the. date of -commencément-of-the Orissa Advocates, Welfaré

C , Fund-(Amendment) Act, 1997 and in stock, -if - any, tw mpsS} on every vakalaty

¢ \p!'/memorandum of appearance filed by him and no vakalat or meficrandum shall be filed
LB ,&betore or received by any Court, wribunal or other authority unless it is so stamped. =

o
N AN

oy 1. Substituted by the Orissa Act 12 of 200;_‘5. 2 : ;
\"\ 2. Substituted by the Orissa Addvocates’ Welfare Fund (Amendment) Act, 1991 (Orissa Act 100f
1991)s. 3. \/// :
3. Substituted by ibidds. . o> f‘}&“‘w‘z )L e 4, b o
: 4, Inserted by the Orissa Acp'of 1998 s. 3 (e) T v

v
f R\ vopotg

f v
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: (2) Every stamp affixed on vakalats filed before any “court, tribunal or other
authority shall be cancelled in the manner provided for court fee stamps.

(3) The value of the stamp shall neither be costs in the suit or case nor be
collected in any event from the client.

(4) Any contravention of the provisions of sub-section (3), [by an advocate]
shall disentitle him to-the benifits of the fund and the Committee shall report
such instances tothe Bar Council for appropriate action.

(5) No_court, tribunal or authority shall accept any Vakalatnama or memo-
randum of appearance filed 2[unless it is Stamped as aforesaid] except when filed
by an Advocate appearing—

(@) for an indigent person, or

(b) for-any person receiving legal aid, or

(¢)-as: amicus cuire.

Protection of 24. (1) No suit, prosecution or other legal proceedings shall lie against any
ution taken person for anything which is in good faith done or intended to be done in pur-

,}"’ifl:’“d suance of this Act or any rule made thereunder.

(2) No suit, or other legal proceeding shall lie against the Committee for
any damage caused or likely to be caused by anything which is in good faith
done or intended to be donein pursuance of this Act or any rule made thereunder.
Barof 25. No «Civil Court, shall have jurisdiction to settle, decide or deal with any

Juisdiction  question or determine any matter which is required to be settled, decided or dealt
of Civil with or to be determined by the Committee or any other authority under this Act,

Powers to 26. The Committee shall for the purpose of any enquiry under this Act have
wmmon  the same powers as are vested in a Civil Court Whlle trying a suit under the Code
mirake  ©of Civil Procedure, 1908 in respect of the following matters, namely :— 50f 1908

(@) enforcing the-attendance of any person or examining him on oath;
®) fequiring the discovery and production of document;

(¢) receiving evidence on affidavit;

(d) iséuing commissions for the examination of witnesses.

 Poveer to 27. The State Government may, in consultation with the Committee make rules®
make Rules. for the purpose of carrying into effect the provisions of this Act.

1. Substituted by the Orissa Act 10 of 1989, s. 3 (b)
2. Substituted by the Orissa Act of 1 of 1998, s. (b)
3. For Rule see Orissa Gazette, Exiraordinary, dated the 10th January 1990 (No. 43)
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'[SCHEDULE]
{(See Sections 9 & 16)

Period of completed years
of practice

6]

Amount to be received
: (in rupees)

b))

years’ standing
years’ standing
years’ standing
years’ standing
years’ standing
years’ standing

years’ standing

years’ standing

years’ standing
years’ standing
years’ standing
years’ standing
years’ standing
years’ standing
years’ standing
years’ standing
years’ standing
years’ standing
years’ standing
years’ standing

years’ standing

years’ standing
years’ standing
years’ standing
years’ standing

years’ standing

Rs.

Less than 5 years’ standing

(only on death.)

1. Substituted by Orissa Act 7 of 2001, s. 3
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ANNEXURE

[ PROVISION OF THE ORISSA ADVOCATES’ WELFARE
FUND (AMENDMENT) ACT, 1991 (ORISSA ACT 10
OF 1991) NOT INCORPORATED IN THE
ORIGINAL ACT }
L * *
5. Notwithstanding anything to the contrary in the principal Act, —

(i) no vakalat or memorandum of appearance field by any Advocate or
received by any Court, tribunal or other authotity without the Advocates’
Welfare Fund Stamp affixed to it, before the date of publication of the
Orissa Advocates’Welfare Fund (Amendment) Act, 1991, shall be deemed
to be invalid merely on the ground that such vakalat or memorandum
of appearance was filed or received, as the case may be, witheut being
so stamped; and

(i) the omission on the part of any Advocate to affix the Advocates’ Wel-
fare Fund Stamp on any vakalat or memorandum of appearance filed
by him or the receipt of any such vakalat or memorandum without
such stamp by any Court, Tribunal or other authority, before the date
specifid in ciause (i) shall not be challenged in any Court, Tribunal
or oher authority merely on the ground mentioned in that clause.



